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csA No. 889 0F 2017

as per Rule 8 of the Companies (Compromises, Arrangements .rnd Amalgamations) Rules, 2016

with the directio[ that they may submit their representations, ifany, within a period ofthirry (30)

days fiom the date of the receipt of such notic€ to the Tribunal with copy of such representations

shall simultaneously be served to the Applicant Company, failing which, it shall be presumed

that the authorities have no representations to make on the proposed Scheme as per Rule 8 of the

Companies (Compromises, Arrangements and Amalgamations) Rules, 2016.

15. The Applicant Compaoy to serve the notice upon the concemed office ofthe Official Liquidator,

pulsuant to Section 230(5) of the Companies Act, 2013 as p€r Rule 8 of the Companies

(Compromises, Arrangements and Amalgamations) Rules, 2016. The Tribunal is appointing

Chartered Accountant, NB Shah & Associates with remuneration of Rs. 75,000/- for the services.

If no response is received by the concemed OIIice of the Olficial Liquidator within 30 days ofthe

date of receipt of the notice it will be presumed that Official Liquidator has no objection to the

proposed Scheme as per Rule 8 of the Companies (Compromises, Arrangements and

Amalgamations) Rules, 20 I 6.

16. The Applicant Company to file affidavit of service in the Registry proving dispatch ofnotices to

the shareholders, creditors, publication ofnotices in newspapers and to the regulatory authorities

as stated above arld do report to this Tribunal that the directioDs regarding the issue of notices

have been duly complied with.

V. N!llasetrapathy,

Member (T)

B.S.V. Prakashkumar,

Member (J)
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